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JUGGMENT(ORAL )

(of the Bench delivered by Honfble shri F4K. Kartha,
Vice Chairman(J

We have gore throucgh the records of the case.  The 14.
counsel For the aoplicant states that the main aonlication has

on of  the  Suprems

&'. bacome dnlfroctoous  in view of the dec
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Court. i a suntliar matier. The apolicent bhas no griasvancse at
this stage.  In view of this, the main spolication has beoome
infructoous and ds disposed of without vassing any arder.
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